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Judgerre nt 

(As per Hon. Mr. Justice V. Neeladri Rao, Vice-Chairman) 

Heard Sri C. Venkata Krishna, learned counsel for the 

r 
	 applicant and Sri N.V. Ramana, learned counsel for the 

respondent. 

2. 	The applicant alleges that he was working as Casual 

Labourer in theol'fice of R-1 from 14-7-1983 and he could 

not attend to duty from 2-9-1992 as he was taken into 

per crime No.54/92 of Ethurallapadu P.S., Srikakuiarn Dist-

rict. The applicant was released on 14-10-1 992 when bail 

was granted on 13-10-1992. On 17-10-1992 the applicant 

had given replyto the letter dated 29-9-1992 issuedby R-1 
IC 

requesting him to explain for his absence. It isfurther 

( 
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case of the applicant that he submitted  representation/i 

dated 17-10-1992 and 22-10-1992 before fl-i requesting for 

reinstatenunt and the same are not yet disposed of. 

Admittedly, the applicant is referred to as one of the 

accused (A-3) in the Crime No.54/92. Neither of the learned 

counsel could states as to whether the charge sheet was 

riled or if filed whether the case was committed to the 

Sessions Court. 

4 c1\.StJJ  
The concerned authority is having p-4.&4-sw to condone 

the break in the service of a casual labourer if the cirtum-

stances warrant. It is for the concerned authority to 

consider about the same. Hence, it is just and proper to 

direct the ôoncerned authority to dis pose of t-het represent- 
A— 

atioqM.itthin 15 days from the date of receipt of this order. 

If fl-i is not the competent authority to consider, he has 

to forward this order to the concerned authority. 

The DA is ordered accordingly. No costs. 

(P.T. Thiruvengadam) (u. Neeladri Rae) 

b kRegisr 3)  
Dated 	July 23, 93 

Dictated in the Open Court 

To 

1 - Tha Snb Dlv igional Officer. Telecommunications. 
sk 

One copy to Mr.C.Venkata Krishna, Aclvocate,7-1-571 
Subhash Road, Lecunderabad. 

One copy to ?t.N.V.pamana, Addl.OSSC.CAT.Hyd. 
4, One copy to DUcLibrary, CAT.Hyd. 
S. One spare copy. 

pvm 	 - 
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T'1PEt BY C 	COIflRED BY 

HECFD By 	 APPROVED BY 

IN THE CNTPAL AflIflfl$RATIVE TRIBUN?1 

HYDERABAD BENCHII AT HYDEIkABAD 

THE HON 1 DLE MF.JIJSTICEIbV.NEELADRI RAO 
VICE Cl AIRM/ 

t 

THE HON'SLE R.A.j3.GORt}-X ; NEER(A) 

Ab1 

THE HON'BLE NRJP.CHANDflASEKHAR REDDYC 

( 	

•I 

AND 

THE RON' ELE MR a P:.T.fltJVENGADAIIM(M 
H 

Dated: 71— 1 	10,93 b 
(B"cUDa'iENT: • I  

M.A/R.,A/C.A.N3. 

O,A.No. 	 U 

T.A.No, 	• 

Adrt4tted and Interim directions 
ise d. 
LLLed 

flisosed nf with: iredtions 

DisnjsSed 

Dism4ssed as withdrawrt 

Disrniksed for defau1t. 

jecIteWOrdered 

No crder as to C 

Centras Adrnfnjstrnjy, 

DESPATCII 

1993 
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